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West Bengal Act XXVII of 1961

THE NORTH BENGAL UNIVERSITY AGT, 196%.
" [Passed by the West Bengal Legislature.]

[Amsent of the President was firsb published in the Caleuits Gazette,
Ewxiraordinary, of the 15th Decomber, 1961.]

(15th Decomber, 1961.]

An Act to establish and incorporate teachin!ngnd afiliating
University for the Northern Districts of West Bengal.

It is hereby enacted in the Twelith Yoar of the Republic
of India, by the Legislature of West Bebgal, as follows:—

CHAPTER 1.
PRELIMINARY,

1. (7) This Act may be called the North Pengal
University Act, 1961,

(@) It shall come into force_ on such date as the State
Government may, by notification in the Offcial Gazette,
appoint. .

2. In this Act, unless the context otherwise requires,—

{a) “‘college’” means a college established, maintained,
~affiliated or recognised by the University and
includes a college referreg to in sub-section (2)

of section 5;

“(b) ‘“‘comstituent college’ means a college recognised as
such by the University; -

(¢) ““distriet’” means any of the districts of Darjeeling,
Jalpaiguri, Cooch  Behar, Malda, West
-~ “Dinajpur or any distriet which may be created
in future out of any part or parts of one or more
. of the aforementioned districts;

(d) “Minister” means the Miniﬂter—in—charge of the
Department of Education:of the Government of
West Bengal;

(e) “prescribed” means  prescribed by Statutes,
Ordinances, Regulations or Rules made under
this Aect; '

(H “Principal” of a college means the head of the
colleze by whatsoever .designation he may be
described or called-:
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(g)-"‘Statutes”, - “Ordinances’”; “‘Regulations’” and
““Rules’”” mean respectively the ~ Statutes,
‘Ordinances, Regulations and Rules of the
University made under this Act:

(R} ‘“Teacher” means a Professor, Assistaiit Professor,
Reader, Lecturer, Demonstrator, Instructor, or
any other person holding a teaching post in a
college; '

~ (@) “Teacher of the TUniversity’” means a person
appointed or recognised as such by the
University, either wholetime or part-time, for the
purpose » of imparting - instruction . in the
University ; -

(7) “University’” means the University of North
Bengal constituted under this Act; snd

(k) ‘‘year” means a period of twelve months beginning
on the first day .of Jume.

CHAPTER II.

Tar UNIVERSITY.

3. () The first members of the University referred to
in sub-section (2) of section 8 and all persons who may
hereafter become members of the University shall, so long
as they continue to be members, constitute a body corporate
by the name of the University of North Bengal. :

(2) The University shall have perpetual succession and
a common seal and shall sue and be sued in the name of the
University of North Bengal.

. 4 Subject to the provisions of this Act, the University
shall *have the following powers, namely:— :

(1) to provide for instruction.and training in such
“branches of learning as it may think fit and to
make provisions for research and for the advance-
ment and dissemination of knowledge;

(2) to establish, maintain, ‘manage Or Tecognise
: colleges, libraries, museums and such other
. institutions as it may consider fit;

(3) to recognise any college as a constituent college
end to withdraw such recognition; - -

(4) to affliate to itself any college..and to. withdraw
affiliation from any affiliated college;

() to. institute degrees, titles, diplomas; ‘certificates

"7 "and other academic distinctions;: .



" The Nowth BengalgUniversity Act', 1961,
XXH 01 1981.)
(Chagler I1.—The University.—Seckion 4.)

(6) to hold examinations and to confer degrees, titles,
diplomas, certificates and -other academic
distinctions on persons who-—— '

{a) shall, unless exempted therefrom in such manner
as may be prescribed by Statutes, have pursued
in an affiliated or constituent college or in the
University such . conrses of study and shall
have passed such examinations of the
University as may be prescribed by Ordinances,
ar

(b) shall havescarried on research under such condi-
tions as may be prescribed by Ordinances;

(7) to confer honorary degrees or other academic
distinctions under such. conditions as may be
preseribed ;

{8) to co-operate with other Universities and other
authorities in such manner and for such purposes
as the University may determine;

{9) to institute and make appointments to professor-
ships, assistant professorships, readerships,
teacherships of the University, lecturerships or
any other teaching posts;

(10) to institate and award fellowships, scholarships,
exhibitions, prizes, medals and other honours
and distinctions;

(11) to preseribe, demand and receive Iees, fines and
other charges;

{12) to establish, maintain and manage hostels and other
places of residence for the students of the
University, to recognise such hostels and other
places. and to withdraw recognition therefrom;

(13) to provide for the supervision and control of the
residence and discipline of the students of the
University, constituent  colleges,  affiliated
colleges, recognised colleges and other insti-

.-~ tutiops recognised by the University and to make
" arrangements for promotion of their health and

general welfare; ‘

{14y to eonduct, co-ordinate, regulate and control post-
gradudte  research work and teaching in the
University,  constitnent  colleges,  affiliated
colleges, zecognised colleges and other  insti-

L i tutions reeogaised -by the University;

15) to define the powers and duties of the officers of the
“@ﬁé . University other .than the Chancellor and the
‘ * Vice-Chancellor; -~ '
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(26) to. provide for the inspection, or investigation into
the affairs, of a college or of any other institution
referred to in clause (2); '

(I7) to create such administrative, ministerial or other
posts under the University as it may deem fit and
to make appointments thereto;

(18) to receive grants, donations, endowments and
bequests and to raise loans;

(19) to make grants and advances;
(20) to enter into contracts; 3 :

(21) to acquire, hold and dispose of property, movable
or immovable, for furthering any of the objects
of the University;

(22) to make grants for the maintenance of the
National Cadet Corps; and

(43) to do all other acts and things, whether incidental
to the powers aforesaid or not, as may be
necessary for furthering the objects of the
University and for promoting arts, science and
other branches of learning.

Terzitorial 5. (I) Save as otherwise provided in this Act, the

‘“’:f:c'f powers of the University conferred by or under this Act

pow shall not extend beyond the limits of any district referred
to in clause (c) of section 2. -

(?) Notwithstanding anything contained in any other
law for the time being in force, with effect from such date
as the State. (Government may, by notification in the
Official Gazette, appoint in this behalf (hereafter in this
section referred to as the appointed day),—

.- (a) such colleges existing on the appointed day within
the limits of the districts referred to in clause
{c) of section 2 as may be specified in the notifica-
tion shall— ' .

(1) be deemed to be affiliated to the University and
continue to be so affiliated until the University
otherwise directs, and

(7} cease to be affiliated to_the Univers% of Calentta
to which they may have been affiliated before
"the appointed day; .

(b) any Teacher, Prinecipal or member of the Govern-
ing Body of any such college holding or having
been elected to, by virtue of his being such
Teacher, Principal or member, any office in or
under the University of Calcutta or any of the



The North Bengal University Act, 1961. &
XXVIL of 1884,]

(Chapter 11.—The University.—Séctions 6-8.)

~authorities of the said University shall cease to :
- hold such office and the vacancy so caused shall

- be deemed to be a casual vacancy for the purpose

of the Calcutia University Act, 1951.

6. (/) The University shall not discriminate against Prohibi-
any person on grounds. only of religion, race, caste, sex, tionssto
blace of birth, language or any of them with regard to— Gitorimime

tion on
(@) admission as a student or employment as g Broundeof
teacher; or - 22.?‘,‘22;.,,
'(b) the holding of any office; or :?ﬂm

{c) the acquisition of any degree, title, diploma, APEu8E%
certificate or other academic distinction; or

(d) the exercise or enjoyment of any power or
privilege.

(2) Nothing in this section shall prevent the University
from accepting any benefaction the -terms whereof are
contrary to the provisions of this section or from acting in
accordance with such terms or the terms of any other
similar benefaction which has been or may be accepted by
any college or other educational institution affiliated to or
recognised by the University.

7. (I) The University may constitute an Executive Subordi-
Council, an Academic Council, and such Faculties, Depart- Dste
ments, Commitiees, Boards, Councils and other authority and delo-
or authorities as 1t may deem fit and shall prescribe the gation of
powers and duties of every such subordinate authority when powers to
it is constituted, . them.

(#) The University may delegate such of its powers as it -
may deem expedient to any of the subordinate authorities
constituted by it under sub-section (I) .or to any of its officers,
and, may, at any time, withdraw, at its discretion, any

power s0 delegated. ,
8+ (I) The following persons shall be the members of m
the University, namely: — vorsitya:l(i

(¢) the Chancellor, ez-officio; ofthubxm-
(#t) the Vice-Chancellor, ez-officio;

(72t} the Secretary, Department of Education, Govern-
ment of West Bengal, ez-officio;

{iv} the Secretary, Department of Finance, Government
of West Bengal, ex-officio;

» (*b) the Deans of the Paculties of the University,. if
©amy, ex-officic; .
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(vi) three Principals of constituent colleges, if any,
not being Deans of Faculties of the University,
to be appointed by the Chancellor in accordance
with the provisions of sub-section (7) of section

3

(vii) former Vice-Chancellors of the University except
those who may have expressed their unwilling-
ness in writing to serve as members, ex-officio;

(viti) three Principals of affiliated colleges, not being
Deans of Faculties of the University, to be
appointed by the Chancellor in accordance with
the provisions of sub-section (2) of section 9;

(iz) three persons to be elected in accordance with

the provisions made in this behalf by Statutes,
of whom— ~

(a) one shall be a Teacher of the University, not
being a Dean of a Faculty of the University,
and shall be elected by tﬁ'e' Teachers of the
University, and-

(8) two shall be Teachers of Colleges not being
Principals, and shall be elected by Teachers
of Colleges; :

(#) two persons to be elected in accordance with the
_, provisions made in this behalf by Statutes by
members of Governing Bodies of Colleges, not
being Principals or Teachers of Colleges, from
amongst themselves;

(zi) the President, Board of Secondary Education,
West Bengal, ex-officio; and

., {zii) five persons Thaving special interest in the
promotion of TUniversity education fo be
appointed by the Chancellor?

(2) The persons referred to in clauses (3) to (#v) and (@i}
of sub-section (7) shall be the first members of the
- University.

(3) As soon as may be after the University has been first
established, it shall take all necessary steps %o enable the
persons referred to in clauses (v), (v?) and (vi#) to (z) of
sub-seetion () to join as members of the University.

(4) The members of the University ~other than
ez-officio members shall hold office for a term of two years
from the date on which they are appointed or elected:

Provided that the members referred to in clauses (wi),
(viid), (i2) and (z) of sub-section (7) shall cease to hold office
as such as soon as they cease to hold office as Principals of
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{:Onstii;u_ént'géliegé's or affiliated colleges, or as Teachers of
the University, or colleges, or as members of Governing
Badies of colleges, as the case may be.

(6) Of the three members to be appointed under clause
(pi12) of gub-gection (), one shall be the Principal of a
Government College, one shall be the Principal of a
sponsored college while the third shall be the Principal of
one of the other affiliated colleges. The State Government
shall supply to the University lists of Government Colleges
and sponsored colleges within the jurisdiction of the
University and shall forthwith intimate to the University
%ny changes that may occur in any sach list from time to

me.

Ezplanation.—For the purposes of this Act “sponsored
college’’ means a college recognised as such by the State
Government and included in a list furnished to the
University by the State Government.

8. (I) The University shall maintain and keep up-to- Registers
date in such manner as may be prescribed by Statutes a ©f Prin-
register of the names of the Principals of constituent °FP®
colleges and the names of all such Principals shall be
entered therein in order of their semiority, The persons
entered in the register, shall, except where they are Deans
of Faculties, be entitled, in order of their seniority, to be
appointed, by rotation, as members of the University as
provided for in clause (vi) of sub-gection (7) of section 8:

(2) The University shall in like manner maintain and
keep up-to-date separate registers of the names of the
Principals of all Government Colleges, sponsored colleges,
and other colleges affiliated to it; and the name of all such
Principals shall be respectively entered therein in order of
iheir seniority. The persons entered in each of these
registers_ahal{ except where they are Deans of Faculties;
be entitled, in order of their semiority, to be appointed, by
rotation, as members of the University as provided for in
clause (vit1) of sub-section (7) read wrth sub-section (J) of
section 8.

{(3) For the purposes of sub-section (I) or sub-section (2),
the-Feniority of a person shall be calculated in consideration
of the total period during which such person has served us
a Principal in any institution teaching for 2 degree or
post-g'é'aduate course of any Universtty incorporated by law
in India.

{4) 1I any question arises relating 1o the seniority of
any person whose name ig entered in a register referred to
in sub-section (I) or sub-section (2), the question shall be
decided by the University and an appeal from such decision
ghall, if preferred within thirty days from the date of such

" decision; lie to the Chancellor and the decision of the
 Chancellor shall be final. :
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10. The University shall maintain and keep up-to-date
in such manner as may be prescribed by Statutes separate
registers of the names of Teachers of the University, Teachers
of colleges and Members of Governing Bodies of colleges’
not being Principals or Teachers of colleges.

11. (1) No person shall be quaiiﬁed for appointment or
election as & member of the University if, at the time of his
appointment or election, he—

(@) has been declared by a competent court to he of
unseund mind; or

(b) is an undischarged insolvent; or

(¢) has been convicted by.a court of law for an offence
which involves moral tarpitude.

(2) If any member incurs any of the disqualifications
erumerated in sub-section (Z) after the date of his appoint-
ment or election, or if the Chancellor is satisfied that any
member had been. suffering from any such disqualification
at the time of his appointment or election as such member,
he shall be removed from his office as a member of the
University by the Chancellor,

12. () It a casual vacancy arises by resson of any
member appointed under clause (vi), elause (wiif) or clause
(#it) of sub-section (I) of section 8 having,— :

(a) refused to serve as a member, or
(b} died, or
(¢} resigned his office as a member, or

(d) ceased to be a member under the proviso to sub-
section (£) of seclion 8, or

(¢} been removed from his office as a member wunder
sub-section (2) of section 11,

they Chancellor shall appoint a person with the requisite
qualifications to fill the vacancy. '

(2) A person appointed under sub-section (1) to fill a
casual vacancy shall, subject to the provisions of the proviso
to sub-section (4) of section 8, hold office as & member for
a period of two years from the date of his appointment as
& member.

(3) If a casual vacancy arises in the seat of any member
elected under clause (iz) or clause (2) of sub-section {f) of
section 8 for any of the reasons referred to in clauses (a),
(8), {¢), (d) or (e) of sub-section (7), such vacancy shall be

lled by a person having the requisite qualifications to be
elected by the body and in the manner referred to in clause
(#z) or clause (#) as the case may be.



The North Bengal University Act, 1961. 9
XXVII of 1081.]

(Chapter I1.—The University —Seotion 13—Chapser TIT—
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() Any person elected under sub-section (3) to fill a
casual vacancy shall, subject to the provisions of the
proviso fo sub-section (4) of section 8, hold office as a
member for the unexpired period ef the term of office of the
member in whose place ke 1s 8o elected.

13 No act or proceedings of the University or any
subordinate authority of the University shall be called in
question or invalidated merely by reason of the existence
of a vacancy or vacancies among its members or of “any
member not having been duly appointed or elected or having
bhecome disqualiﬁes.

CHAPTER III,
Tuar Orrices oF THE UNIVERSITY.

. 1. The offices of the University shall be located at
Siliguri but the University may maintain such offices as
it deems fit at any other place. '

15. (I) The Executive Council of the University may,
after it has been constituted, hold its meetings at Darjeeling,
Cooch Behar or in any other district.

(2) Any other subordinate authority may hold its
meetings at Darjeeling, Coock Behar or in any other district
as the University may require. .

CHAPTER IV.
Orricess oF THE UNIVERSITY. )
16. The following shall be the officers of the
Un,ive;sity:— .

(i) The €hancellor,

{#z) The Viee-Chancellor,

(i77) The Finance Officer,

(iv) 'The Registrar, and

(v) such other persons in the service of the University
as the University may declare to be officers of
the University.

. 17, The Governor of the State of West Bengal shall be
the ez-officio Chancellor of the University and shall, when
present, preside at meetings of the University including any
eonvocation of the University. :
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The Vico- 18, () The Vice-Chancellor of the' University shall b
Chanoellor, appointed by the Chancellor in consultation {with thg
Mmister. Ife shall be paid from the University ¥und such

salary. and emoluments asg the Chancellor may decid
shall hold office for four Fears, T ey deade and

(2) If the Vice-Chauncellor is by reason of leave, illness
or other cauge te_mporam_ly unable to exercise the powers and

(3) If a vacaney oceurs in  the office ‘of the Vice-
Chancellor by reason of his resi ation or death or the
expiration of his term of office, the Chancellor shall appoint
University shall, subject to the approval of the Chancellor,
authorise one of its members to _exercise the powers and
perform the duties of the Vice-Chancellor,

Powersand 19. (7) The Vice-Chancellor shall be . a  whole-time
dutiesof  officer of the University and shall be the administrative and
'gfnz‘cﬁ‘or academic head of the University. He shall, in the absence
08T0T ot the Chancellor, preside at meetings of the University
including any convocation of the University. He shall ba i
an er-oficio member and Chairman of such gybordinate
authorities constituted by the TUniversity as may  be ‘pres-
cribed and shall be entitled 9 be Present af, and to address,
any meeting of any other subordinate authority of - the
Untversity -but shall not be entitled to vote thereat unless
he is a member of that authority,

(2) It shall be the duty of the Vice-Chancellor to ensure
that the provisions of this Act and the Statutes, Ordinances,
Regulations and Rules made thereunder are duly observed
and he shall exercise general rontrol over the affairs of the
University and exercise all sych powers as may be necessary

or this purpose.

 (3) In any emergency which in the opinion of the Vice-
Chancellor requires that immediate action sheuld be taken,
he may take such action as he may deem necessary and shall
al the earliest opportunity report his action to the autho-
rity which would have orginarily dealt with the matter:

Provided that where any such action taken by the Vice-
Chancellor prejudicially affects any person in the service of
the University, such person shall be entitled - to prefe_&r,
within thirty days from the date on which he receives notice
of such action, an appeal to the University.

Finanee | - 20. (7) The Finance Officer shall be appoeinted by the

Officer. niversity. He shall be a whole-time officer of the Univer-
sity and shall be paid such salary from the University Fund
and hold office for such period” as the University may
decide.
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(2 If the Finance Officer is by reason of leave, illness
or other cause, unable to exercise the powers and perform
the duties of his office, the University may appoint a person
temporarily 1o exercise his powers and perform his duties,

21, (I) The Finance Officer shall exercise general
supervision over the University Fund and advise the

Uuniversity in regard to all financial - matters = concerning

the University.

(¥} The Finance Officer shall, subject to the control of
the University, manage the property and investments of
the University. He shall be responsible for the preparation
of the snnual budget and the annual accounts,

(3) Subject to the control of the University, the Finance
Officer shall be responsible for seeing that all monies are
expended for the purpose for which they have been granted
or allotted.

(4) Save as may be otherwise prescribed, all contracts
shall be signed by the Finance Officer on “behalf of the
University.

(6) The Finance Officer shall exercise such other powers
as may be prescribed.

22 (I) The Registrar shall be appointed by the
University. He shall be a whole-time officer of the
Universii&y and shall be paid such salary from the University
Fund and shall hold office for such period as the University
may decide. . :

(€) The Registrar shall exercise such powers and perform
such duties as may be prescribed.

- (3) 1f the Registrar is, by reason of leave, illness or
other cause, unable to exercise the powers and perform the
duties of his office, the University may appoint a person
temporarily to exercise his powers and perform his duties.

CHAPTER V.
- SearvTes, OrpINANCES, REGULATIONS AND RuLEs.

23. (1) The University may make Statutes, Ordinances,
Regulations and Rules for the purpose of duly carrying out
the provisions of, or exercising the powers conferred on it
by; this Act. '

(%) The TUniversity may delegate to a subordinate
authority constituted by it the power to make Ordinances,
- Regulations or Rules fo such extent as it may consider
necessary and may, at any time, withdraw the power so
delegated, or ' modify or cancel, any such Ordinance,
Regulation or Rule made by a subordinate authority.
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(3) Every Statute or Ordinance made under this Act
shall, before it is given effect to, be submitted to the
‘Chancellor and shall ge modified or amended in such manner
as may be suggested by the Chancellor.

(4) The Chancellor may, at any time after an Ordinance
has been made, signify to the University his disallowance of
such Ordinance, and from the date of receipt by the

. University of intimation of such disallowance such Ordsirnance
shall cease to have effect.

(5) Subject to the provisions of this Act, the Statutes

may provide for all or any of the following matters,
namely : — ‘

(a) the constitution, duties and powers of the subordi-
nate authorities which may be constituted by the

University;

(5) the subordinate authorities of which thée Vice-
Chancellor shall be an ez-officio member and
Chairman ; .

(¢) the filling of vacancies of members of the subdrdi-
nate authorities and all other matters relaling
to those authorities;

(d) the appointment, powers and duties of the officers
of the University other than the Chancellor and
the Vice-Chancellor; :

(e) the institution of, and making of appointments to,
professorships, assistant professorships, reader-
ships, teacherships of the TUniversity, lecturer-
ships or any other teaching posts;

(f) the constitution of a pension, insurance or provideut
fand for the benefit of the officers, Teachers and
other employees of the University; c

{g) the conferment of honorary degrees;

¢h) the institution and conferment of degrees,
diplomas, titles, certificates and other academic
distinctions;

A (i) the establishment and abolition of Faculties,
Departments of Studies, colleges, libraries,
museums and other mstitutions; '

{7) the maintenance of registers of Government
Colleges, sponsored colleges, constituent colleges
and ~ affiliated colleges and the names of the
Principals thereof;

{k) the maintenance of a register of Teachers of the
University, not being Deans of Faculties of the
. University, and a register of Teachers of
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Colleges; not being Principals of Colleges, and
the procedure to be followed, for the eloction of the
members of the University referred to in clause
(tx) of sub-section (7) of section 8;

() the maintenance of a register of Members of
Governing  Bodies of Colleges not being
Principals or Teachers of Colleges and the
procedure to be followed for the election of the
members referred to in clause (z) of sub-section
(Z) of section 8;

(m) the conditions under which colleges amd other
institutions may be recognised or affiliated by
the University, and the withdrawal of gsuch
recoguition or affiliation;

(n) the conditions under which colleges may be
redognised as constituent colleges;

(o) the institution of fellowships, scholarships,
studentships, exhibitions, medals. and prizes ;

(p) the calling of meetings of the University and the
giving of notice t%ereof to the membhers of the
University and the quorum and procedure at
such meetings;

() contracts by the University and the execution
thereof ; ' : ‘

(v annual report of the University;

(s) qualifications of Teachers including Teachers of
the University;

(t) the fees to be charged for courses of study in the
niversity and in colleges and for admiesion %o
the examinations for degrees and diplomas of

the University; :

(u) the manner of exemption from study referred to
in sub-clause (e) of clause (6) of section 4. and

(v). all other matters which by or under this Aet are
required to be or may be provided for by Statutes.

(6) Subject to the provisions of this Act and the
Statutes, the Ordinances may provide for all or amy of the
fellowing matters, namely; - :

() the admission of students to the University and
their enrolment as such; o

(b). the courses of study to be laid down _fdf all degrees,
diplomas and certificates of the University:
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{¢) the -qualifications for the degrees, diplomas,

. certificates and other academic distinctions to be

. awarded by the TUniversity, and  the

examinations and papers, if any, te. be passed

and submitted relating to the granting and
.obtaining of the same;

(d) the é_onditioné of the award of fellowships, scholar-
* ships, studentships, exhibitions, medals and
PrizZed;

{e) the conduct of examinations, including the terms of |
office and manner of appointment and the duties
of examining bodies, examiners and moderators;

(f) the maintenance of discipline among the students of
the University and the colleges;

{g) the conditions of residence of students at the
University and the colleges;

‘h) the special arrangements, if any, which may be
made for the residence, discipline and teaching of
women students, and the preseribing for them of
special courses of study; B

(i) the emoluments, and the terms and conditions of
service of Teachers of the University;

(j) the management of colleges and other institutions
founded or maintained by the University;

(k) the supervision and inspection of colleges and other
institutions; and

(1) all other matters which by this Act or the Statutes
are to be or may be provided for by Ordinapces.

(7) Subject to the other provisions of this Act and the
provisions of the Statutes and the Ordinances, Regulations
may be made to provide for all or any of the following
matterd: —

(a) the procedure to be observed at the meetings of a
subordinate authority and the number of members
required to form a quorum;

(b) the calling of meefings of such subordinate
authority, and the giving of notice to its members
of the dates of the meelings and of the business
to_be considered thereat and for the keeping of a
record of the proceedings of such meetings;

{(¢) matters which by this Act, the Statutes or the

 QOrdinances are required to be prescribed by
_ Regulations; and N
(d) all other matters golely ' concerning a subordinate
_ authority or committees appointed by it and not
- provided - for by ‘this "Act, the Statutes or
. the Ordinances. - - : :
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{Chapter VI.—The U7 niversity Fund, Annual Repart . and

S e Aacéunta.é‘ﬂyecﬁdm 24--26.) :

(8) Subject to the provisions of this Act and the pro-
visions of the Statutes, the Ordinances and the Regulations,
Rules may be made for the purpose of .duly carrying out the
provisions of, or exercising the powers conferred by, this
Act or to provide for mattera which, by the Statutes, the
Ordinances or the Regulations, are required to be presecribed
by Rules. e :

R

CHAPTER V1,
Tae Universiry Fusp, ANNuaL REeporT AND AQCOUNTS.

24, (1) The University shall have a fund, elsewhere in ¥Fund of
this Act referred to as the University Fund. t!l: Univer-
sity.

(2) All monies received by the University by way of

fees, fines, endowments, grants, donations, bequests or .

loans or on any other account whatsoever, ghall be credited

to, and ail expenditure incurred by the University shall

be paid out of, the University Fund.

25. The annual report of the University shall be Annual
prepared: under the direction of such subordinate authority Beport.
or officer and shall be submitted to the University on or
before such date as may be prescribed, The annual report
shall be considered by the University at a meeting.

26, (I) As soon as may be after the close of a ear, Annual
the accounts of the University for that year shall be audited ﬁn"g"“”“
by an suditor appointed by the State Government or in such pogoet.
other manner as the State Government may direct.

(¢) The University shall consider the audited annual

accounts at a meeting and may take such action thereon -as
it thinks fit, |

-(9) The budget for each year shall be presented to and
copnsidered. by_'ffe University at a meeting convened for the
purpoese not legs than one month before the end of the
preceding year. The TUniversity may take such action
thereon as it may deem fit,

(¢) Copies of the budget as passed by the University
and the audited. accounts iogether with -eoples of the audit
.report shall be submitied to the Chancellor and to.: the
State Glovernment,. e e e . :

~(9) The State Government may require the University to

supply to it any information in regard ‘to the accounts and

the budget and the University shall comply--with such
- requisition. T - | ' .




Visit snd
Inspection.

16 T'he North Bengal Universily Act, 1961.
' [West Bon. Act
(Chapler V11.—Supplementary. Provisions,—Seckions 87—29.)
CHAPTER VII.

SUPPLEMENTARY PROVISIONS.

. 27, (1) The Chancellor ghall have the power to cause an
inspection to be made by such persen or persons as he ms;
direct, of the University, its buildings, laboratories an
equipments, and of any coflege or other institution, and also
of the examinations, teaching and other work conducted or
done by the University, and may cause an inquiry to be
made in like manner in respect of any matter connected with
the University:

Provided that the Chancellor shall, in every such case.
give previous notice to the Vice-Chancellor.

(2) The Chancellor shall communicate fo the Vice-
Chancellor his yiews on the result of any such inspeciton
or inquiry. The University shall consider such views at a
meeting and communicate its opinion to the Chancellor.
After considering such opinion, the Chancellor may give
such advice as he thinks fit regarding the action to be taken
on the result of the inspection or inquiry.

(3) The University shall report to the Chancellor the

" action, if any, which is propesed to be taken or has been

Board of
Arbitrs.-
tors,

taken by it upon the advice given under sub-section (£).

(€) If action be not taken within a reasomable time to
the satisfaction of the Chancellor, the Chancellor may,
after considering any explanation furnished or representa-
tion made by the University in this regard, issue such
directions in writing as he may think fit and the University
shall comply with these directions. : :

-

28, FExcept as otherwise provided under this Act or the
Statutes, every salaried officer other than the Vice-
Chancellor and every Teacher of the University shall be
appointed under a written contract which shall be lodged
with the University and a copy thereof shall be furnished
to the officer or Teacher concerned.

29, Every dispute arising out of a contract bhetween
the University and any of its officers ‘or Teachers shall be
referred to a Board of Arbitrators consisting of one member
appointed by the Unijversity, one member. nominated by
the officer or Teacher concerned and sn umpire appointed
by the Chancellor and the decision of the Board on such
dispute shall be final, and no suit shall lie in_any Civil
Gourt in respeet of the matters decided by the Board
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{Chapter Vil .Jmmlmnentaﬂ-y Provisions.—Sections 30,
31.)

30. (‘1{ The TUniversity shall constitute for the benefit
of its salaried officers (including the Vice-Chancellor),
Teachers and other servants, in such manner and subject fo
such conditions as may be prescribed, such pension, insurance

_or provident funds as 5 may deem fit.

(¢) Where a provident fund has been constituted by
the University for the benefit of its -officers, Teachers and
other servants of the University, the provisiona of the
Provident Funds Act, 19256 sghall apply to such fund as if
the fund were a Government Provident Fond.

31. If any difficulty arises with respect to the
establishment ‘of the University or any subordinate
authority of the University or to the transaction of any
business of the University, the Vice-Chancellor may refer
the same to the Chancellor who may thereupon issue such
direction or cause such action to be taken as appears to him
to be necessary or,expedient for resolving the difficulty.

Pensgion
and provi.
dent funds.

Power to
remove
diffieultios.



	Page 1
	Page 2
	Page 3
	Page 4
	Page 5
	Page 6
	Page 7
	Page 8
	Page 9
	Page 10
	Page 11
	Page 12
	Page 13
	Page 14
	Page 15
	Page 16
	Page 17

